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V/ oo IN THE CEINTRAL ADMINISTRATIVE TRIR NAL
PRINCIRAL BINCH /
ol NZW DELHI
. -
P.A. No., 1484/95 Dated 18-12-199¢
. Hon'ble Shri N.V.Krishnan, Acting Chairman
- N Hon'ble Smt.Lakshmi Swaminathan, Member (3J)
Constablzs Sri Niuas
S/o Shri Bishamber Sahai,
R/0 H-329,Neu Pglicae Lines,
Kingsway Camp. Delhi
e ADDliCaﬁt
(By Advncate Shri Shankar Raju)
Vs,
1, Union of India/Lt,Governor,NCTD,,
through-Commissianer of Police,
Police Headquarters, 1.P.Istate,
New Delhi-2,
2., ARdditional Commissionar of Policae,
Seuthern Rangae,
. Police Headquartars,
I.p.EStatO, NW D' .lhi-Zo
eee R@s-on-ante
(By Advocate Shri Amressh Mathur
through proxy counsel Shri S.K.3u~ta )
0 RDER (ORAL)
(Hon'ble Shri N.V.Krishnan, Acting Chairman )
The applicant is a Constable in Zalhi Polic- Ae
has besn punished by the impugned Annexura-Alorcar
of the D isciplinary A :thority dated 17-3-1394,.
x Relgvant para of th2 ordsr reads as follouws:-

" The charges against Cénst.Siri “iuss
No.1705/54 could not be praoved far want of
adaquate evidenca, Tha acts t st wsra »prainht
out on the file, the driver holding the
money whils the constable did not taks it
and that the truck drivasr sn=2d auay on =23inn
the checking team, codld be vieved aith-r
way. Const,Siri Niwas No,1705/°W is harah-
avarded the punishment of with-hplding of
an increment for a neriod of two yaars and
the withholding shall have the affact of
postponing future increments., Howsver, his
sugpension period w,s.,f. 12.3.93 tn tha
pravious date of issu= of this order will bs
trasatad as Lasva of Kind due,®

HC Parkash Chamoli No,92/S,Cnnst.Ba~uy
Khan, 857/S5W and Const,S5iri Niwas N-,1705/3u
are harsby reinstatad in servica with immsdiata
affect,®




Appesal has bean filed which has ba2n di-nosad of by
the Annexure A-2 ord2r datad 5-6-1395,

2. Hanc= this 0A h-g ha-n Filad 4 shallzang &an
impugnad ordsr. Renly has basn filad by ko ras-ondants
contesting the clainm,

3. Whgn the matter cams un today ©ar roseih?

Y

final hsaring, tearned cauns 2l For the anpli=ant dreg
our attantion to the above extrsct of thz r-Hp, “=a
points out that, admittadly, the chargas mrda agzincd
the asplicant could not b2 proved far want 7 sctamgat
gvidance. Yet he has been punishad on total vy Fif “a3rand

grouds which is illegal and unfustified,

4, This point was raiszd in tha app=z! “il-d

by applicant (Annexurs A=11).This has h2an taban s
the first ground in the appazl.

5. It is pointad out that apprllatzs =uthority
has not considarzd this groud at 211 in thz Annexras
A-1 ordar. Ha, therafore, regests that tha mattap

may be ramanded back to the Appellate futhnmrity *

pass a sSneakiny order on this ground,

6. Learned counsael for ths ra=gnondants =as nn
objection to dispose of the OR with the aboun
directions,

7. We are satisfiad that the aop=211-% s authkarpity

has failed to con=ider ground Na.%1 of thz anp:al in

which this issus has ba:n squarely raisad. fccordinais

h_/.



-

the order of ths @ppellate authority(s.a, raspondent
No.2 ) is quashed, e is diracted tp F2~considar tha
appeal and na-<g g sp2aking ordar, with nartic,lap

reference to ground No,1 raised by th= arnliecant

within two months Prom the dats: of receiot +f 3 sapy
of this order, Ws make it Clzar that ws +.ya not
considzared any othsp ground raised in tha 01 and

th2 applicant is at libert? to raisa them i,

future if h= ig ajgrisved by tha appella‘e s thgrity -

ordar,
8. O.As is disposed of as above, UZ“‘/’*// v
(Smt.Lakshmi Suaminathan) (N-V.Kriq“nan )

Member (J) Acting Chairman
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